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CENTRAL ADWIWISTRATII/E TRIBUNAL. JABALPUR BENCH. JABALPUR 

O riginal Application Mo. 2 o f  20Q3

Jabalpur, t h i s  the 29th day of July 2004

Hon*ble Hr. n .P , Singh, Vice Chairman 
Mon*bla nr. Pladan nohan. Ju d ic ia l namber

Snt. Vaaoda Bai, uidou of ^ate Tak 
Chand Kori, aged 52 years , r /o  
Pisanhari Ki Radhiya, Purua,
Jabalpur(MP) APPLICANT

(By Advocate -  Shri Kanal P a te l)

VERSUS

1. The Union of India,
Through th e  Secretary, 
n in is tr y  o f  Defence,
Neu D elh i.

2 .  The General flanagar. 
Ordinance Factory Khamaria, 
Jabalpur(np) RESPONDENTS

(By Advocate -  Shri P.Shankaran)

0 R D E R (ORAL) *
i

By fl.P. Singh. Vice Chairman -

By f i l i n g  t h i s  OA, the applicant has sought the

fo llow ing  main r e l i e f  *-

" ( i )  .........  to  is su e  a s u ita b le  d irection /ord er  d irectin g
the respondents to make family pension, le a v e  salary p 
balance, provident fund and gratu ity  to  the  p e t it io n e r  
in  respect of her la t e  husband Tek Chand Kori, Ticket 
No.229-yAr.B together with in te r e s t  for th e  delayed 
payment,"

2. Heard th e  learned counsel fo r  the partiea .

3 .  The learned counsel for the respondents hes s ta ted  

that th e  r e l i e f  claimed by the applicant in t h i s  OA has
r

already been granted to her and, th e re fo re , t h i s  OA hes 

become infructuous. The leerned counsel fer  th e  epp lican t i s  

in  agreement a s  far as  the r e l i e f  claimed by th e  ep p licen t i s  

concerned, but ha has s ta te d  that no in te r e s t  has been peid to  

the a p p lica n t.
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4. S ince the r e l i e f  claimed by th e  applicant has already 

been granted to ĥ r. by th e  respsndente them selves, t h i s  OA

has become infructuous* Considering the f a c t s  and circymstances  

o f  the c a se ,  ye f ind  that no in te r e s t  i s  payable to the applicant* 

Therefore, h.er claim for  payment of in te r e s t  i s  re je c ted .

5 . In th e  r e s u l t ,  the OA i s  dism issed as having become 

in fructuous. No c o s t s .

(riadan Rohan) (M.P. ^ingh)
J u d ic ia l  namber Vice Chairman
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